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By SN, IKuldip Singh, Member (J) 

Applicant has tiled this OA under Sect ion 19 ot the AT 

Act as he is aggrieved of the fact that he has been 

discriminated in the matter of repatriation/absorption in 

Delhi Police which is violative of Article 14 of the 

Conslitution of I nd a. 

2. 	The facts in brief are that the appl cart is working as 

Constable with Central Industrial Securit> Force (CISF). 

Thereafter the appl cant had joined Delhi Police on deputation 

basic w.e.f. 	9.5.95 as per .Anne>us A-2. 	Applicant 	sleJe.. 



2 e 
that 	there were 1 ,i a theu si m I 	; si tua ted persons who were 

absorbed i I I Delhi 	Pal ice from amOngSt those persons whose 

services were transferred from SPG on deputation basis, 

illegally and without adopting any uniform policy/guidelines 

in the matter in question. 

3. 	Appl 	nt is also alleged to have made representations to 

Resp. 	No.1 	to absorb him in Delhi Police but his case has 

been turned down and he is now being repatriated. Notice of 

4 
'his OA was issued to the respondents and the case was I isted 

today for consideration of interim relief. 	However, after 

hearing the parties, we are proceeding to decide the OA 

itself. 

4. 	It is cardinal principle of law that before an employee is 

absorbed by the borrowing department consent is required from 

three quarters. 

4 	a) Applicant should give his consent for being absorbed 

in the borrowing department. 

Borrowing department should also agree to absorb the 

employee. 

Lending department should have also no objection for 

the employee being absorbed in the borrowing 

department. 

5. 	Learned counsel appearing for the respondents have placed 

on record a letter written by the respondents Delhi 	Police 

seeking a no objection from the lending department for 
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absorpt ion 	of 	he 	appi icant in Delhi Pol ice. 	fhe 	lending 

department vide their reply dated 6.11.2001 had already 

refused to give no objection and had requested the borrowing 

department that the individual may be repatriated immediately 

on completion of his deputation tenure with direction to 

report to the lending department. There is another 	letter 

dated 11.7.2002 wherein again the lending department had 

requested the borrowing department to repatriate Constable 

Kaptan Singh to CSF without further delay. 	Thus, 	it 	is 

quite manifest that the lending department is not at all 

willing to give consent for the absorption of the applicant in 

Delhi 	Police. 	So in the absence of that, OA cannot be 

allowed. 

5. Accordingly, we find that OA has no merits and the same is 

liable to be dismissed. 	OA is hereby dismissed. 	No costs. 

( KU 	IP SIN 	) 
Member (J) 

sd' 

( V.K. MAJOTRA ) 
Member (A) 




